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SHRI MAHESWAR NAIK: May I know if 
any deep sea fishing is organised on the east 
coast? 

MR. CHAIRMAN: The question relates to 
west coast. He has started asking about east 
coast. 

t [PROVISION  OF   CIVIC  AMENITIES   IN 
VILLAGE DERI KISHEN CHAND NEAR 

RAJGHAT 

*80. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister lor HEALTH be pleased to 
state: 

(a) whether it is a fact that both Delhi and 
New Delhi Municipalities are reluctant to 
look after and provide civic amenities in the 
village of Deri Kishen Chand situated near 
Rajghat; if so, what steps Government have 
taken in this matter; and 

(b) since when this village came into 
existence and under whose jurisdiction it 
falls?] 

f[THE MINISTER FOR HEALTH (SHRI D. 
P. KARMARKAR): (a) As this area falls outside 
the jurisdiction of Delhi and New Delhi 
Municipalities, the Delhi District Board is 
taking necessary action in the matter and they 
have been asked to expedite. 

(b) The village sprang up soon after 
partition and falls within the jurisdiction of 
Delhi District Board.] 

tEnglish translation. 
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[THE MINISTER OF STATE IN THE 

MINISTRY OF TRANSPORT AND 
COMMUNICATIONS (SHRI RAJ BAHADUR) :   
(a)  205. 

(b) and (c). During March and April 1957 
631 taxis were checked. Of these 205 were 
found to be driven by unauthorised drivers. 

As it is impossible to check all taxis 
simultaneously at any given moment, the 
method of surprise checks at strategic rx>int 
is resorted to with success and those found 
violating the rules are prosecuted.] 

t [CHECK-UP OF UNLICENSED TAXIS IN 
DELHI 

*81. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister for TRANSPORT AND 
COMMUNICATIONS be pleased to state: 

(a) the number of taxis which were found 
being driven by unlicensed drivers in the 
Union Territory of Delhi during the last two 
months; 

(b) whether all the taxis were checked 
and if not, what steps are being taken by 
Government in this matter; and 

(c) how many taxis were checked and 
how many taxi-drivers were found without 
licence?] 

 

 

SHRI M. VALIULLA: May I know how 
many taxis were checked? 

SHRI RAJ BAHADUR: 631. 

DR. P. C. MITRA: May I know what 
action has been taken against the  
unauthorised  drivers? 

SHRI RAJ BAHADUR: They have been 
prosecuted in court of law. 

DR. SHRIMATI SEETA PARMA-NAND: It 
was said by the Hon. Minister that it is 
impossible to check all of them at one time. 
May I know what is the total number of 
taxis? 

SHRI RAJ  BAHADUR:   1,300  taxis. 
fEnglish translation. 
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SHRI B. K. MUKERJEE: IS it a fact that a 

large amount is required by these taxis to 
obtain a license and. if so, what is the amount 
involved not provided in the law? 

SHRI RAJ BAHADUR: According to the 
Motor Vehicles Act of 1939, the powers for 
the registration and licensing of these taxis 
are delegated by the Central Government to 
the Chief Commissioner and Lieutenant 
Governor in the case- of Union territories. 

SHRI AMOLAKH CHAND: May I know 
the number of taxis plying in the city of Delhi 
and also the number of private motor cars run 
as taxis? 

SHRI RAJ BAHADUR: I have got the 
number of vehicles or cabs registered as taxis. 
The number is 1,300. The number of such 
cars as are plying as taxis, I should say, 
clandestinely or without any valid permit or 
license cannot be given because, if it were 
known, they could be prosecuted and brought 
to book. 

SHRI B. K. MUKERJEE: May I know if it 
is within the power of the Central 
Government to draw the attention of the local 
authorities to making it easy for people to 
obtain licenses? 

SHRI RAJ BAHADUR: I take note of the 
desire expressed by the hon. Member. But the 
fact remains that unless specific cases are 
pointed out where difficulty or inconvenience 
has been found, it will be for the State 
transport authorities concerned to deal with 
the question. 

SHRI MAHESWAR NAIK: May I know if 
any periodical check is made in respect of the 
number of private cars running as taxis? 

SHRI RAJ BAHADUR: Such checks are 
made and if they are found to be running 
without proper authorisation, they are 
prosecuted. There are four requirements 
involved in this matter. Firstly, the cab should 
be registered as all cars are.    Secondly, it 
should    be 

registered as a taxi. Thirdly, the driver who is 
driving it should have a valid license for 
driving. Fourthly, there should be a valid 
authority for driving a taxi. These four 
formalities have to be complied with before 
one can drive a taxi. 

DR. SHRIMATI SEETA PARMA-NAND: 
Does the hon. Minister mean when he says 
that it is not possible to check all the taxis, but 
has he had at least on one single day checked 
the taxis standing at all stands in Delhi? 

SHRI RAJ BAHADUR: That is what 1 said. 
It is not possible because all the taxis may not 
be on the stand at one and the same time. 
They might be at different places, they might 
be plying somewhere. 

SHRI K. S. HEGDE: Has the police got a 
list known as "black list" showing private 
taxis? If so, what is their number? 

SHRI RAJ BAHADUR: I am not aware of a 
"black list". 

DR. D. H. VARIAVA: May I know how 
many cars, both private and taxis, are 
registered, that is the total number of cars that 
are running in Delhi? 

SHRI RAJ BAHADUR: For the total 
number of motor cars, I require separate 
notice. I cannot give you that now. 

MR. CHAIRMAN: He wants notice for  
that  question. 

SHRI JASWANT SINGH: Since the abuse 
of license by drivers is prevalent to such a 
large extent, what other steps, apart from 
punishment of those who are driving the taxis, 
are being taken to stop this abuse? 

SHRI RAJ BAHADUR: As I said, Sir, there 
were four formalities which were required to 
be fulfilled. Three were satisfied in the case of 
these. The fourth is the formality that they 
were not authorised to ply taxis although they 
were drivers.   That was 
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the only breach referred to,  and we   I shall    
take  adequate    steps  in    that direction. 

SHRI SONUSING DHANSING PATIL: 
May I know, Sir, whether the Government 
feels the necessity of amending the Motor 
Vehicles Act in view of the increasing 
clandestine operations of these taxis, so as 
to check them? 

SHRI RAJ BAHADUR: It is a sug-
gestion for action. 

 

f [RADIO PHOTO SERVICE 

*82. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister for TRANSPORT 
AND COMMUNICATIONS be pleased to state: 

(a) the number of photos transmitted 
to and from India through the Radio Photo 
Service during the past years; and 

(b) the manner in which the 
amount received on this account is 
distributed among India and other 
countries?] 

 

f[THE MINISTER OF STATE IN THE 
MINISTRY OF TRANSPORT AND 
COMMUNICATIONS (SHRI HUMAYXJN 
KABIR) : (a) and (b). A statement is laid on 
the Table of the Sabha. (See Appendix XVII, 
Annexure No. 16)] 

 

SHRI HUMAYUN KABIR: Delhi and 
Bombay, as far as I am aware. 

INTERNATIONAL RED CROSS CONFERENCE 

*83. SHRI M. VALIULLA: Will the 
Minister for HEALTH be pleased to state 
whether the International   Red 

fEnglish  translation. 


